
IN THE CENTRAL ADfllNISTRATlVE TRIBUNAL

principal bench, NEU DELHI

R^A.Wo.B of 1992 in « ^ n-.
0,A.No.917 of 1991. ° decision:

□r. G. Gopala Rao ...Applicant

Us.

Union of India & Others ...Respondents
CORAn:

S; "CG-CHAIRNAN.
Rpplicant Tn r, -o.ln parson.

ORDER

( DELIVERED BY HONVBLE MR. I.P.GUPTA, MEMBER(a) )

The applicant in this Revieu Application uas the
applicant in 0.A.No.917 of 1991. He has prayed for ro-
consideration of the judgement delivered on 25-11-91 and
for allowing him the benefits prayed for in the application.

^ review application is maintainable on
following counts j

ground of the discovery of new and
^ important matter sr evidence which, after the

-  i diligence, was not within the
bv hJm produced

It or"'"' " -
III. for any other sufficient reason. "

^ Judgement has been signed and proncuncod,
it cannot be altered and the tight of reeieu is exsrciseable
only uhera oircurastances are distinctly coaerod by the
aforesaid exceptions. The applicant has not brought out
any mistake or error apparent on the face of the record
nor is there any disceaery of new or important matter uhich
uaa net uithin the kneuledgo of the applicant at the time
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of making the application or arguing the case, A roitoratiora

Y  of points made in OA will not warrant a rev/ieu.

4o The application is bee,aft of any merits and is»

therefore, dismissed.

(I.P.GUPTA) "=777772.
MBER (A)

To

Hon*blo nr. Oustico Ram Pal Sinqh,
ice-Chairman.


